
CMTRAL ADMNIOTRATIVE TRmmM.. JABMPITP n,^j,eH. JARA..r„.,
original Application Wo. 229 of 2003

Jabalpur, this the 19th day of June 2003,

- Vice Chairman (j)Hon ole Mr. A.K. Bhatt - Administrative Member
Prabhant Kant Chourasia
yo Late Vijay Kumar Chourasia
Aged about 30 years, r/o Udaji
Ki Payga Pathshala Wall Gali.
Janakganj, Lushkar, Gwalior.

(By Advocate - 5^,^

VERSUS

1.

2.

3.

»nlon of India Through the
Ministry of Finance

New Delhi 110 001.

The Comptroller & Auditor General
10, Bahadur shah zafar Marg
New Delhi 110001

The Auditor General
Madhya Pradesh & Chhattisgarh

D  Lashkar, Gwalior(M.P.) 474 001

applicant

respondents

order (orat.^

SX-OfC^Verea. |/in„ „ _

The case of the appUcant la that hi,
Kumar Chouraol. h. - '

Juries on 01«04*19qq in a

ooino P . " "Mle ha pasor cffroial duty to Shopal. The moth
spplioant applied for grant of "
^nr the appUoant Th nppoi„t.a„t
comoa • Tnrcompaaaxonata appointment yaa rajeotad ,
17.04.2002 (flnnexura 4-5). " """

The aubmlaalon of the learned copnael of tp
" t^st as per paragraph 6.5 pf th n sPPHcant

"»nina hxs uifa „
V  3 sons,



J  2 :

1 daughter, mother and 2 uidouad aiater-in-laua. An
the mamhera are nou in an indigant condition to ma.t out
the financial crises, due to death of the deceaaed

employae. It has been also submitted that the cases of
tuo others, uhose names have bean mentioned in para 6.6

Original Application, ara leas deserving, atill
they have been given the benefit of compassionate

appointment discriminating the applicant.

3. Da have seen the impugned order dated 17.04.2QQ2.
applicant has been rejected looking to

the/liability and toadependency.

3.1 The learned counsel of the applicant stated that
the grant cf compaaaionate appointment is to be made as
par laid doun guidelines. Though it is not necessary
that every dependent has to be provided employment on
compassionate ground, but the administration cannot act
arbitrarily to pick and

into the merits of each case.

at this dtage find fit t-n hs.. .. 1.1-9  rxna rit to direct the respondents
to re-examine the case of the applicant for appointment
on compassionate ground as per the laic uoun rules.
regulations and guidelines, and also after examining the
case of the applicant uio-a

No. 478/2003.

Accordingly the original application is allouad,
a dir«:tion to the appUcent to give a detailed

representation to the respondents uithin a period of ,5
Pays from the date of recalnhreceipt of copy this order. The
raspondents shall after receipt of the said representation
="a the same by a apeakina order uithin a p„ioc pf
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three months thereafter, OA is decided accordingly.

"7" -=0'
-

(Anand Kumar Bhatt) (D.C. Uerma)
Administrative Member Vice Chairman (3)
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